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ORISSA ORDINANCE No. 11 OF 1991 o Y

THE ORISSA GRAMA PANCHAYATS (POSTPONEMENT OF ELECTION)

- SECOND AMENDMENT ORDINANCE, 1991 P
[Promulgated by the Government of Orissa on the 30th December, 1991 |
first published in an extrgordinaty issue of the Orissa Gazette .
dated the 30th December 1991] :
AN
 ORDINANCE

" FURTHER TO AMEND THB OxtssA GRAMA PAgg%ﬁAym’s (POSTPONEMENT oF ELECTION)
: B ACT, 1

-

P  WHEREAS the Legislature of the State of Orissa is bot in session ;

i - . AND WHEREAS the Govenor of Orissa is satisfied that circumstances cxist
which render it necessary for him to tske immediate action to amend the. Orissa
Grama Panchayats (Postponement of Election) Act, 1990 in the manner “hereinafter
appearing ; ' : : . -
.. NOW; THEREFORE, in exercise of the. powers - conferred by -clayse (1) of article
213 f the Constitution of India, the Governor. of - Oriesa . is- pleased to promulgate the
following Ordinance i the Forty-second Year of the Republic of India :— ~ =~ =~ -~

ghort tile. _, 1. This Ordinance. may be. called the Orissa Grama Pacnbayats (Postpenement of
i "Election Second Amendment Ordinance, 1991. _ N T

o 2. Tn section 3 of the Orissa Gramp Papghaysts (Postponement of Eloction) e oy
AmmeR Ofm 1 19909 in CIause (a) Ofslll-ysection (l), for theﬁms’ leiters 3hd word “3ist December, : _IQA”? -

: i 19917, the figures, letters and word “30th June 1992 shail be substituted.
?
g YAGYA DUTT SHARMA

Dated the 30th December, 1991 Governor of Orisra




